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 In the instant Appeal  a letter has been filed by the Appellant 

on 23/12/2019 stating that the Appellant has filed declaration under 

Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 on 

27/09/2019 with the competent authority and the designated 

committee has issued the discharge certificate No. SVLDRS-4 bearing 

no. L081119SV400085 on 08/11/2019 to the Appellant under Section 

127 of the Finance Act, 2019 r/w Rule 9 of the Sabka Vishwas 
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Scheme 2019 and it has been prayed in that letter that the instant 

Appeal be deemed as withdrawn. 

2. In view of above, the Appeal filed by the Appellant is dismissed 

as withdrawn. 

(Order pronounced in the open Court) 
 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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